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ppellate autAity in respeet of the oflginal ord& by a fresh order and 
rehearing of the meter to Wkae a change of e.çuion on inents. The 
Tribunal sesms to have ransgeed its jurisdiction in dealing with the 
review petition as if it was hearing an original application. This aspect has 
also not been noticed by.  the High Cotut' 

3. 	Havm,i.,  regard to the above, RA is dismissed in circulation 
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